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OA .521/94 

ORDER 

( As per Hon. Mr. justice V. Neeladri Rao, Vice Cnajrman ) 

Heard Sri P. Naveen Rao, learned counsel for the 
appllewIL 	'u an Mj-(. LJevaraJ, searnea counses ror tfle 

respondents. 

This GA is Piled praying for declaration that the 

rF4nr nP fho 	e,o ,r.-4or.jo 	 4-k- 	 _fl 4-1'-, 

applicant from consideration for promotion to the Highly 

Skilled Grade II is arbitrary, illegal and un-Constitutional 

and to consequently 4e direct the respondent to include 

the name of the applicant at Sl.No.li in Annexure to pro 

ceeding No.07/034/La, dated 19-4-1 994 and for grant of 

all consequential benefits. 

The facts which are relevant and material for con 

sideration of this OM arecas under :— 

The applicant was initially appointed as Semi-Skilled 

Grade in Mill Wright Trade on 17-9-197. He was promoted 

to Skilled Grade with effect from 31-1-1990. The next 

promotion .ae to Highly Skilled Grade II and it is a''J 

on selection through a DPC from among the Skilled Grade 

Mill Wriht employees who had put in three years of service. 

Uy.judgement in OA.730/93 a Bench of this Tribunal 

to N/s A. \Jenkateshwarlu and 	Laxmanachary and hence 

his name should also be considered for promotion to Higtly 

Skilled Grade II when N/s \Jenkateshwarlu and Lazinanachary 
d. 

were is41et&d for the same•  
I— 
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S. 	-;4.uz--t4e, process for selection from Skilled Grade II 

to Highly Skiled Grade in Mill Wright was ihitiated in 

June, 1.993b beeees-e----tsame was stayed by interim order of 

'a Bench of this Tribunal in 0 4.7'30/93 and after the said 

OP was allowed the examination was conducted in December, 

1QQ and the anolicant was not promoted as he failed in 
the said examination. 

6. 	It is now stated for the respondents that as six 

months have not elapsed M'ter t he date of examinationthe 

applicant was not alerted for the examination to be 

7 • 	It is contended for the applicant that in the normal 
vt- 

course / e-a-Ji.ar examination would have been conducted in 

June, 1993 itself and the applicant should not be allowed 

to suffer for the delay in conducting eaikt'r examination, 	- 

and if t44-e--ea--1-i-&r 
L 
 examination was conducted in June, 1993 

nfl2r----thf 	 iDeriod  
would have elapsed by now,and hence he would not have 

been barred ggg p 	 to appear for the examination 

to be conducted. It is a - matter for consideration in the 

OA. 

a. 	In the circumstances we feel that it is just and fair 

to give direction to the respondents to allow the applicant 

to appear for the Trade Test now to be conducted for 

promotion to the post of Highly -Skilled Gradend if the 

applicant is ptomoted on the basis of the said ptrformance 
not 

in the examination he should,/be given order of promot'ion 

until further orders. 

	

(R, Rangarajan) 	 (v. Neeladri R) 

	

'ember(Mdmn,) 	 Vice Chairman 

- 	 Dated 	Ptpjfl 29,- 94 
Dictatdd in Open Court 

sk 

eoiCi) cc 
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TYPED BY 	 CGiPARED BY 

CHECKED a: 	 APPROVED BY 

A HYDRAJAD 

THE HOi-V 21JE MR.JUSTICE V.NiSELADRI RAO 
VICE CHAIRMAN 

THE HON'ULE MR.)4B.GORT1-I a MEMBER(AD) 

THE EON' BLE MR CHAiWRASEJ(JIz.Jt REDDY 

/ 	MEMBER(CnJDL) 

AND 

Dated&2_lJ) -1994 

ORDEP/JU!1ENT 

in 

H 	O.A.NO. 

T.A.No. 	 (w.p. 

Adrnjted and InterjmDjrectjorm 
Is s d. 

AllSwed 

1,jected/Ordered.

osed of with directiobs 

±ssed.  
issed as withdrawn. 

issed for ]fau1t. 

No oxcier as to costs. 
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